SECTI ON- | |

IN THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

CRIM NAL M SCELLANEQUS PETITION NO. 14626 OF 2015
(Application seeking clarification for depositing the anount with
the Special Court Anti Corruption, CBI, Ghaziabad in connection
with the All eged Enbezzl ed anount under NRHM Scam

LN

PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO 5025 OF 2015

Uma Shankar ... Petitioner(s)
VERSUS

Central Bureau of Investigation and Os. ... Respondent (s)
CFFI CE REPORT (I N DI SPOSED OF MATTER)

It is submtted that the matter above nentioned was di sposed
of by this Hon' ble Court vide Order dated 14th July, 2015. (Copy
of Order dated 14th July, 2015 is enclosed herewith for kind
perusal of the Hon' ble Court).

It is further submtted that Counsel for the Petitioner has
on 18th August, 2015 filed an application seeking clarification
for depositing the anbunt with the Special Court Anti Corruption,
CBI, Ghaziabad in connection with the Al leged Enbezzled anount
under NRHM Scam in the form of paper books. The said application
has been registered as Crimnal Msc. Petition No. 14626 of 2015.

The application above nentioned is |listed before the Hon' ble
Court with this office report.

DATED this the 27th day of August, 2015.

ASSI STANT REG STRAR
COPY TO

Dr. Kail ash Chand, Advocate
Li brary-11, S.C1., ND.

@id Encl. : As above ASSI STANT REG STRAR



